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Date of Order 

30. l. ?.002 

Orders 

OZ\ 32/2()0~ 

Mr. Sohan Lal Sharma, Counsel for the applicant. 

Heard the 

applicant. 

learned counsel for the 

It appears that 

completionn of inquiry, 

report was supplied to 

in this c~se after 

copy 

the 

of the inquiry 

applicant a_na 

applicant was asked to ·file the representation 

but Disciplinary Authority has not yet passea any 

order. In our consic'lereo view, appl1icr.int has 

approa'1~this Tril:mnal pre-mature ann hence this 

appplication is dis:rriissed as premature.: i'\fter the 

order of Disciplinary Authority ano oraer of 

Appeal, if the applicant is still aggrieved, he 

will he at liberty to appproach this ':l:'ribunal. 
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